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Learned, counsel Mr N.Dhar is 

present for the applicant and move.s 

this application. Learned Sr.C.G.S.0 

Mr S.A1i has received copy of the 

application and seeks to appear tor 

the respondents. 

Issue notice on the respondents 

to show cause as to why the application 

should not be admitted and relief.soUght 

be not granted. 

Listed 	25.8.1995 for show cause 

and consideration of admission. 

'kr-. Membe 

•°' 5t 	- pg .  

8.9.95 

 

Show cause has-not been submitted. 
Neither Mr .Alj,Sr.C.G.3.0 nor Mr N. 
Ohar counsel for ,the applicant is prese-

•nt. Mr P.2.Mazurndar submit.s for adjGurn-

ment to the month of November/95. 

List on 3.11.95 For consideration 
of admission. In the meantime the 

respondents may submit the show cause 

.)V' 

.••I /_- 
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10.11 .95 	None for the applicant. 

Show cause has not been submitted. 
- 	LearnedSr.C.G.S.0 Mr S.All prays- 

j,> 	
for furthr two weeks time for submi- 

tting show cause. Prayer allowed. 

List6n2411.9 for considera- 

All 	of show cause and admission. 

- 	 Member 

pg 

24.11.95 	Learned Sr.C.GS.0 Mr S.Mi for 

the respondents. 

'Adjourned to 1.12.95 for consi-. 

dèration of admission in presence of Mr 

N.Dhar learned couansel for the applicant. 

Memthr 

pg 	 1 

1.12.95 	Learned counsel Mr N.Dhar for.. the 

• 	 applicant. Learned Sr.C.G,3.0 Mr S.Ali for 

the 	 respondents. Show cause has 

not been submitted. Mr Dhar submitted that 

on the basis of the offer given by the 

respondents for option the applicant has got 

a legitimate expectation to be considered. 

Perused the s-tatrnent of grievance and re lie 

iZ 	• 	 sought for in this application. Application 
- 	

I-, - 

is admitted. Issue notice on the respondents 

under Registered Pest. 

fV'1.c 	c - -'--1 	".-' 	 List on 19 • 1 • 96 for 
V. 

• 	 ' '4 	 . Respondents are allowed 
to submit the written statement in the 

meantime with copy fo the counsel of the 

applicant. 

a. 	I
CA- 

55. - 	 Me 

Pg 
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i \Ott 1 19.1.96 	 Learned counsel Mr P.R.Marndar 
- 	I 	 seeks adjournent for one month. 

Hearing adjourned to 23.2.6. 
- 

23.2.96 

•pg 	H 
- 	Member 

Learned counsel Mr N. Dhar for 

the aplicant. 

4earned Sr. C.G.S.C., Mr S. Au, 

alongwith Shree Pal, Executive Engineer, 

N.F.R.E.B/C.E.A., Shillong, for the respondents. 

Written statements have been 

submitted by all the respondents. Mr Dhar 

submits in support of the contentions of the 

applicant. Mr Ali has replied in support of 

the contentions of the respondents. Hearing 

concluded. Judgment reserved. 

Member 

nkm 
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Learned Sr.C.G.S.C. Mr,S,A]j 	- 

is present. Judgment pronounced. Appli-

cation is, disposed of in terms of direc-
tion in order. No order as to cosg, 

• 	• 	 Member. 
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(PETITIONER(S) 

AOJOCATE FOR THE. 
PETITIONER (s) 

RESPONDENT () 

Shri Biswajit Choudhury, 

• 	Mr. N.Dhar. 

V ER S US 

'I 

Union of India & Ors. 

1 

a 

GENTRL ADMINISTRATI.JE TRIBUNAL 
GIJUAHATI BENCH 	: GUWAHATI-5. 

134 of 1995 

. 

1 

/ 

Mr. S.Ali, Sr.C.G.S.C. 	 RDJCiTE FOR THE 
RESPONDENT (s) 

THE HON'BLE SHRI G.L.SANGLYINE, MEMBER (A). 	 - 

THE HON.' BLE 	 - 

0 

1 • Whether RepOrters of local papers may be ailoued to 	* 

see the Judgment ? 	 . 

To be referred to the Reporter or not ? 

Whether their Lordships uish to see the fair copy of' 
the judgment ? 	 . . 

Whether the Judgment is to be circulated to the other 
Benches ? 

- 	 -- 	. 	'i.: Judgment celiverea by hOnoie emer A)  
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 134 of 1995. 

Date of decision : This the 	day of March, 1996. 

Hon'ble Shri G.L.Sanglyine, Member (A). 

Shri Biswajit Choudhury 
S/o late Bhupati Choudhury, 
Basan Cottage, 
Nongrim Road, 
Laitumkhrah. 
Shillong-3, Meghalaya. 	 ... Applicant 

By Advocate Mr. N. Dhar. 

-versus- 

Union of India 
(Represented by the Secretary to the Govt. of India, 
Ministry of Power, 
Shramshaktj Bhawan, 
New Delhi-l). 

The Chairman, 
Central Electricity Authority, 
Government of India, 
Sewa Bhawan, 
R.K.Puram, 
New Delhi-hO 066 

The Secretary, 
Central Electricity Authority, 
Governement of India, 
Sewa Bhavan, 
R.K.Pura1'-'. 
New Delhi-llO 066 

The Member-Secretary, 
North Eastern Regional Electricity Board, 
Central Electricity Authority, 
Government of India, 
Rosolina Building, 
Nongrimbah Road, 
Laitumkhrah, 
Shillong-3. 

The Chairman-cum-Managing Director, 
Power Grid Corporation of India Ltd., 
Nehru Place, 
New Delhi 	 .. Respondents 

By Advocate Mr. S.Ahi, Sr. C.G.S.C. 

Contd... 
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ORDER 

SANGLYINE, G.L., MEMBER (A). 

The applicant, Sri Biswajit Choudhury, is working 

as an Upper Division Clerk in the office of the Member 

Secretary, North Eastern Regional Electricity Board, 

Central Electricity Authority, Government of India, 

Rosolina Building, Nongrimbah Road, Laitumkhrah, Shillong-3 

Meghalaya. The Government of India, Ministry of Power had 

decided to transfer the five Regional Load Despatch 

Centres (RLDCs for short) in a phased manner to the Power 

Grid Corporation of India Limited (Corporation for short) 

and, consequently, the personnel posted in the RLDCs were 

to be absorbed on permanent basis by the Corporation. For 

this purpose all officers and members of the staff of NEREB 

were asked on 20.12.1993 to exercise their options for 

absorption on permanent basis in the Power Grid Corporation 

of India Limited in case they desire to be so absorbed. In 

the Office Memorandum dated 20.12.1993 Annexure-1 to this 

application, by which such options were called for, NERLDC, 

Shillong has been included as one of the units subjected 

to such transfer as stated above. The applicant had 

exercised his option for his transfeer and perLanent 

absorption in the Corporation and his option was forwarded 

by the local authorities to the Secretary, Central 

Electricity Authority, New Delhi vide fax message dated 

9.10.1993 (Annexure-2). This authority had not however sent 

the option of the applicant to the Power Grid Corporation 

of India Limited, New Delhi. Thereupon the applicant made 

representation on 29.12.1994 for reconsideration of his 

case. He was informed, "in this connection it is mentioned 

that there is only one post of UDC and the same is 

........sanctioned 

( 
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sanctioned for NEREB and not for NERLDC. Thus the request of 

Shri B. Choudhury, UDC to permit him to join Power Grid 

cannot be acceded to." The applicant has therefore submitted 

this application under Section 19 of the Administrative 

Tribunals Act, 1985. According to Mr Dhar main prayers of the 

applicant in this application are for quashing the letter 

dated 27.3.1995 conveying the aforesaid decision and to 

direct respondent No.2 and No.5 to accommodate him in the 

Power Grid Corporation of India Limited in place of - 

Sri Sudarsan Singh, LDC, or such other employees who had 

since requested for withdrawals of their options. Mr N. Dhar, 

learned Counsel for the applicant, submitted that the prayers 

are justified for, firstly, the legitimate expectation of the 

applicant had been shattered by the refusal. The respondents 

had called for the options and the applicant had exercised 

his option which was final and irrevocable according to the 

terms of the offer. The respondents cannot therefore be 

justified in their denial of better service prospects of the 

applicant in the Corporation. He further submitted that the 

ground for rejection is untenable and are therefore liable to 

be rejected. Secondly, he submitted that there are vacancies 

in the Corporation against which the applicant can be 

accommodated. 

2. 	Mr S. Ali, Sr. C.G.S.C., alongwith Sri Shree Pal, 

Executive Engineer, NEREB, Shillong appeared on behalf of the 

respondents. Mr All supported the contention of the 

respondents and pointed out that the Corporation could not 

have considered the case of the applicant when his case was 

not placed before it and that the respondents No.1 to 3 had 

not forwarded the case of the applicant to the Corporation as 

it was found that it was not possible for them to do so in 

the facts of the case. 
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3. 	When the application was moved for admission on 

13.7.1995, it was not straightaway admitted as there was some 

doubt about the jurisdiction of this Tribunal in this case. A 

notice was issued for the respondents to Show Cause why this 

application should not be admitted. There was no reply 

however and the application had to be admitted without Show 

Cause reply having been received from them on 1.12.1995. 

Respondent No.5, The Chairman-cum-Managing Director, Power 

Grid Corporation of India Ltd., Nehru Place, New Delhi is 

apparently for a Public Undertaking which is outside the 

jurisdiction of this Tribunal. At any rate, no action had 

been taken by the Corporation in respect of the case of the 

applicant neither was it required to do anything with the 

case of the applicant at the relevant time. As such, no order 

is required to be passed against it. As regards the prayer of 

the applicant to direct the Corporation to accommodate him in 

service, it is for the other respondents under whom the 

applicant is serving to take up the matter with the 

Corporation. In short, no order is passed against Respondent 

No.5. The remaining respondents did not object to the claim 

of the applicant that this application is within the 

jurisdiction of this Tribunal. Instead at para 1 of their 

written statement dated 27.11.1995, since submitted by the 

learned Counsel, it has been submitted that they have no 

comment on the same. Order in this application is therefore 

passed in respect of respondents No.1 to 4 only. 

	

4. 	According to the impugned letter dated 27.3.1995 

the ground for refusal to allow the applicant to join Power 

Grid is because the post of UDC was sanctioned for NEREB 

and not for NERLDC. This letter (Annexure-6) does not 

clarify 
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clarify whether the saidpost of UDC is the post occupied 

by the applicant. But even if it is, this reason given in 

support of the refusal is not in consonance with the 

intention of the respondents No. 3 and 4 while issuing the 

Office Memorandum dated 20.12.1993. It is seen from this 

Memorandum that it ws not any particular post of NEREB that 

was to be transferred to and absorbed in th Corporation 

only the officers or staff who were willing to be 

absorbed in the Power Grid Corporation of India Limited 

after tendering technical resignation. Although the 

absorption was with regard to the personnel posted in the 

NERLDC yet this Office Memorandum was circulated to all 

officers and staff of NEREB as indicated in the Memorandum 

itself. This is understandable as according to Para 4 

thereof there could be amongst the personnel of the NERLDC 

who were not willing to be absorbed in the Corporation 

after the NERLDC taken over by the Corporation. The 

applicant was a member of the staff of NEREB and had 

submitted his option in accordance with this Office 

Memorandum and the intention of the respondents No. 3 and 

4. The refusal as conveyed by the impugned letter dated 

27.3.1995 (Annexure-6) is therefore whimsical and 

arbitrary. Now in their written statement Respondents No. 1 

to 4 have made an attempt to explain away their refusal to 

forward the option of the applicant to the Corporation by 

stating that, in no case, employees of the REBs are to be 

transferred to the Power Grid as the same will continue to 

function under Respondent No. 1,2 and 3. But this is so 

unconvincing as the letter dated 27.3.1995 (Annexure-6) 

does not say so and the Memorandum dated 20.12.1993 was 

circulated to all officers and staff of NEREB. In fact, it 

is the pointed contention of the applicant in this 

application 
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application that the letter dated 31.12.1994 (Annexure-4) 

includes therein names of officers and staff working in 

the NEREB whose options were forwarded by Respondent No.3 

to Respondent No.5 for ,  their absorption in the 

Corporation. The respondents No.1 to 4 have no reply to 

this contention of the applicant in their written 

statement except claiming that such contention is not 

maintainable. Since this is the position, their refusal 

has also become discriminatory. There is no doubt that the 

respondents No.3 and 4 had created hope in the mind of the 

applicant for better service prospect, according to him, 

by circulating the Office Memorandum dated 20.12.1993 to 

the applicant and obtaining his option for absorption in 

the Corporation. This hope had been frustrated by the 

refusal of Respondent No.3 to forward the option of the 

applicant to the Corporation. In the light of the 

discussion in this paragraph hereinabove it is hereby held 

that the reason in support of the refusal to forward the 

case of the applicant to the Corporation is unsustainable. 

Accordingly, the impugned letter dated 27.3.1995 in-so-far 

as it relates to the applicant is set aside and quashed. 

It is hereby directed that Respondent No.2 and 3 shall on 

receipt of this order expeditiously reconsider the appeal 

of the applicant for forwarding his option to the Power 

Grid Corporation of India Limited. It is expected that 

such action would be completed within two months from the 

date of receipt by this order by these respondents. As 

already stated above there will however be no order 

against Respondent No.5. The applicant is at liberty to 

persue the matter with the respondents. 

5. 	Other contentions are not necessary to be 

considered. Application is disposed of as above. No order 

as to costs. 	 f) 

C. L. SA) 
MEMBE 

LYI E 
(A) 

nkm 
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DISTRICT:- 	T -&HASI -HZ- 

IN THE CENTRAL hDNINISTRATIVE TRIBUNhL: :GUWAHATI BENCH 

OJ. No. 1 2 Ij of, 1995 

Between ; 

ShriBiswajit Choudhury 	..... APPLIcANT 

AND 

Union of India & another 	- - 

1. Particulars of the applicant 

4 

(i)Name of the 2pplican 	:— Shri Biswajit Choudhury 

Name of the Father 	:— Late Bhupati Choudhury 

Designation & office 	:— Upper Division Clerk, 

in which employed. Office of the Mener 

Secretary, North 

Eastern Regional 

Electriáity Bod, 

Central Electricity 

Authority, Govt. of 
- 

India, Rosolina 

Building, Nongrixthah 

Road, Laitumukhrah, 

Shillong.3, Meghalaya. 

Office Address 	:— -do- 

(v) address----- 
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(v) Address of service 	:- .Shri Biswajit Choudhury, 

Of all Notices. S/o late Bhupati Choudhury, 

- Basan Cottage, Nongrim 

Raod, Laiturnukhrah, 

Shillong-3, Meghalaya, 

2. Particulars of the Respondents :- 

i) Name and/or 	:- Union of India 

designation of the (Represented by the 

Respondents. Sedretry to the Govt. 

of India, Ministry of 

Power, Shrarnshaktj 

Bhawan, New. Delhi-i). 

The Chairman, 

Central Electricity 

Authority, Govt. of 

India, Sewa Bhaan, 

- R0K,Purara, New Delhi - 

110 066. 

The Secretary, 

Central Electricity 

• 
Authority, Govt. of 

India, Eewa Bhavan, 

R.K.Purarn, 

New Delhi-hO 066. 

4)The---- 
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4) The Merrber-Secretary, 

North Eastern Regional 

Electricity Board,. Central 

Electricity Authority, 

Govt. of India, Rosolina 

Building, Nongrimbah Road, 

Laituinukhrah, Shiilong3. 

, y/4hechairrnan_cum_Maflain jj  

• 	 Corporation of India Ltd., 

Nehru Place, New Delhi. 

• 	 - RESPO1ENTS 

• 	 jj) Office Mdress 	:- 	 As above. 

of the Respondents. 

iii) Address for 	 As above* 

services of all 

Notices. 

3. Particulars of the 	;- The application i s 

Order against which 	against the following 

the appliction is 	order. 

made. 	 • 

• 	 i) Order Number 	:- Letter No. l/5/94.Jdm IV (CEh) 

ii.)• • Date 	 :- 	27-3-95 

iii) Passed------ 
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Passed by 	:- The Under Secretary to 
I 

	

- 	 the Govt. of India, 

Central Electricity 

Authority;  Se!a Bhavan, 

R.K.Puram,ew Delhi-hO 066. 

Subject 

	

	:- Refusal to the applicant 

to join the Pdwer Grid 

• 	 Corporation of India Ltd., 

" 	 on transfer and permanent 
( 

absorption there, as per 

the irrevocable option 
• 	

obtain in this regard from 

the applicant in this 

regard. 

Jurisdiction of the Tribunal :- 

-, The applicant states that the subject matter 

of the orders against which he wants redressal is 

wittiin the jurisdiction of this Honble Tribunal. 

Limitation :- 	 - 

The applicant states that present o1gnal 

application before this Hon'ble Tribunal is 
/ within time. 

- 6. Pacts of the case :- 

The facts of the case are as follows :- 

i) That _______ 
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That the applicant is an employee and 

staff of the North Eastern Regional Electricity 

Board (N.E.R.E.B.) in'Shillong. He is working as 

the Upper Division ltk in the said establishment 

under the Respondent No.4 since 18.7.84. The 

aforesaid North Eastern Regional Electricity Board 

(NI.E.R.E.B.) is an orgahisation under the Central 

Electricity Authority (c.E.h.) of the Govt. of 

India, Minstryof Power, Nw Delhi-i. 

That on 20.12.93 0  •the Secretary, Central 

Electricity authority (C.E.A.), Govt. of India,; 

New D3lhi.66, had circulated an Office 4morandum 

No.1/9/93-IDM.IV dated 20.12.93 amongst all the 

Officers, employees and staffs of the North Eastern 

Regional Electricity Board (N.E.R.E.B.), Shillong, 

beside all other Regional Electricity Board in the  

country under th Central Electricity ?utI -ority(c.E..) 

directing them to exercise their'option for transfer 

and absorption in the Power Grid Corporation of 

India Ltd. It was directed that the employee/staff 

should furnish their written option together with 

relevant particulars in the proforma enclosed to the 

'respective Member-Secretary. of the' Regional Electricity 

Board, ssam, positively'by 27.12.93 4nd once the 

option is exercised it shall be' final. 

A copy ----- 
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A copy of the aforesaid office Menrandum 

dated 20.12.93 issued by the Secretary, 

• 	 . 	 Central Electricity authority (c.Ea.), 

Govt. of India,- is annexed hereto as 

Annexure-1 of this application. 

• 	 III) 	That, it may be mentioned here that the 

exercise of option for transfer and absorption of 

the employees/staff of the Regional Electricity 

Board/Regional Load Desatch Centre of the Central 

Electricity Authority (C.E.A.), Govt. of India, had 

become essential as in the meantime the Govt. of 

India had decided to tranfer all sh units from 

the Central Electricity Authority (c.E..) to the 

newly constituted Power Grid Corperation of India Ltd., 

in a phased manner. The applicant in response to the 

aforesaid office Menorandurn No. 1/9/93Adm IV dated 

20.12.93 issued by the Sectetary, Central Electricity 

Aurity (C.EJ.), had accordingly exercised his 

final written option in this regard before the 

Nember-Secretry, North Eastern Regional Electricity 

Board, Central Electricity Authority (c.E.A.), Govt. 

of India, Shi1long3, for his transfer and absorption 

in the Power Grid corporation of IndIa Ltd. as has 
been stated above. The Executive Engineer, N.E.R.E.B./ 

C.E.h., Shi].long-3, accordingly as per his 11mo No. 

1/7/93-NEREB dated 7.10.93 was pleased to forward 

the particulars of the Officers/employees of the said 

establishment, including that of the applicant, who 

• 	 • 	 had 
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had exerised their option to the Power Grid 

Corporation of India Ltd. to the Under Secretary(P), 

Central ElectrIcity Authority, Govt. of India, 

New Delhi for his information and necessary action 

in this regard. 

A. copy of-the aforesaid Memo No. 

1t7/93-14.E.R.E.B. dated 7.10.93 alongwith 

its enclosure is aiinexed hereto as 

nnexure-2 of this application. 

ri) 	That the Member Secretary, North Eastern 

Regional Electricity Board (N.E.R.B.)/ Central 

ElectrIcity Authority (C.EJ.), Govt. of India, 

I 
	 Shillong..3, thereafter as per is Fax message dated 

27.12.93 address to the secretary, Central Electricity 

authority (c.E..),. Govt. of India, New Delhi, was 

pleased to confirm the options exercised by the 

appljjft for his absorption in the regular service 

of the Power, Grid Corporation of India Ltd. as has 

been stated above. 

A copy of the aforesaid Fax Z'ssage 

dated 27.12.93 issued by the Member 

Secretary, North OEasterh Regional 

Electricity Board,, Central Electricity 

Authority, Govt. of India, Shillong -3, 

is annexed hereto as Annexure_3 of this 

application. 
LI 

v) That ------ 
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v) 	That the Secretary, Central Electricity 

Zuthority (C.E.Z.), Govt. of India, thereafter,i as 

per, his letter dated 21.12.94 had forwarded a list 

of the Officers and employees who had opted tfor to 

join the Power Grid Corporation of India Ltd. on 

transfer, toi. the Chairnn and Managing Director 

of the Poer Grid Corporation of India Ltd., New Delhi, 

for his information and neessary action in this 

regard; However, in doing so the Secretary, Central 

lectricity Authorty, Govt. of India (Respondent No. 

3) had dropped the name of the applicaflt from the 

said list and included those candidates in the list 

who had requested for witbdrawal of their option of 

such transfer to the Power Grid. Corporation of India 

Ltd. 	- 

A copy of the aforesaid letter dated 

21.12.94 issued by the Secretary,Central 

Electricity Authority, Govt. of India, 

alongwith the list is annexed hereto as  

Annexure4 of this application. 

That the applicant, in the meantime on 

the basis of the irrevocable option he had exercised 

ôr his transfer and absorption in the Power Grid 

Corporation of India Ltd. was legitimately expecting 

that he would be transferred to the said organisation 

shortly. The prospec-t of seryice of the applicant 

was also better in the Power Grid Corporation of 

- 	 India ------- - 
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India Ltd. than his existing service under the 

Central Electricity Authority/ ITorth Eastern Regional 

Electricity Board.• The applicant was accordingly 

expecting his transfer to the Power Grid Corporation 

of India Ltd. which would facilitate his future 

settlement outside Shillong and preferably in 

Calcutta. He had accordingly mobilised all his 

resources for his future settlement in Calcutta. 

• 

	

	 There are also vacancy in this regard in the 

office of the Power Grid Corporation of India in 

• 

	

	cicutta. However, the aforesaid letter dated 21.12. 

94 (Annexure-4) issued by the. Secretary, Centrl 

-. 	Electricity Authority, Govt. of India, had 

A shattered all the legitimate expectation of the 

applicant of his aspiration and better service 

prospect in the Power Grid Corporation of India 

and the applicant was at dismay. The applicant 

accordingly submittd an appeal/representation 

dated 28.12.94 in this regard before the Chairman, 

Central Electricity Authority,- Govt. of India, 

New Delhi. (Respondent N0.2), praying, interaija; 

to release the applicant from. his present servIce 

on transfer to the Power Grid Corporation of India 

for his permanent absorption therewith reference 

to the irrevocable <Sption exercised by the applicant 

in tI-uisregard as has been stated above. 

? copy of the aforesaid appeaj/repre_ 

sentation dated 28.12.94 submitted by the 

applicant is annexed hereto a s Annexu.re5 

of this application. 

V1 That---. 
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VII) 	That it is known to the applicant as 

to whether the personal attention of the Chairman, 

CrntralElectricityhuthority, Govt. of India,.New 

Delhi' (Respondent No.2) was drawn to the aforesaid 

• 	 appeal to t.herepresentation dated 26.12.94 submitted 

by the applicant. However, the Under Secrety (P), 

Central Electricity Authority, Govt. of India, 

New Delhi,' as per the impugned letter No. 1/5/94-dm. 

Iv (C.EJ) dated 27.3.95 addressd to the 1eier 

Secretary, North Eastern Regional Electricity Board! 

Central. Electricity huthority, Shillong, had informed 

that the request of -the .applicnt to permit him to 

join the Power Grid Corporation of India cannot be 

acceded to on. grounds which are self contradictory, 
discriminatory in nature and are not sustainable 

under the factsand circumstances of the case. 

A, copy of the aforesaid impugn. 
• 	 - 	

letter No. 1/5/94dm. TV (C.E..) 

dated 27.3.95 issued by the Under 

Secretary (P),central Electricity 

Authority, Govt. of India, New Delhi, 

is annexed hereto as nnexure-6 of 

this application. 

Reliefs claimed :- 	 - 

in view of the facts mentioned above, 

the applicant prs for the following reliefs :- 

• 	 (i)For ------ 
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(i) 	For a direction to the Respondent No.2 

to release the applicant from his present serving 

woking as the Upper Division Clerk in the office 

of the Respondent No.4 on transfer to the Power Grid 

Corporation of India for his permanent absorption 

there in the said organisation with reference to 

the option exercised and obtained from the applicant 

earlier in this regard. 

For a direction to the Respondent No.2 

/ and the respondent No.5 to accomnodate the applicant 

/ 	in the PowEr Grid Corporation of IndIa Ltd. in place 
/ 	 - 

' I 	of Shri Sudarsan Singh (at serial.No.14 of the list 
-... 

annexed to rinexure4) or such other employees who 
• 

had' since requested for withdrawal of their option 

for their transfer and permanent absorption in the 

Power Grid Corporation of India. 

For a direction to the Respondent No. 2 

and 4 to release the applicant from the sanction 

post of Upper Division Clerk in the North Estern 

Regional Electricity Board, Shillong, on transfer to 

the Power Grid Corporatjcn of India and to fill up 

the vacant post of the applicant so released from the 

North Eastern Regional Electricity Board by appointmt 

to the said post from amongst the employees working 

in the said office who have since requested for 

withdrawal of their options for transfer to t he 

Power Grid Corporation of India. 

(iv) For 

"V 
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For a direction to the Respondent No.3 

for alteration, modification and/or cancellation of 

the impugned letter No.1/5/94-Adrn. IV (c.E.A.) 

dated 27.3.95 in so far as it relates to the 

applicant. 	 - 

(v) 	 For such further or other reliefs as 

are deem fit and proper to this Hon'ble Thibunal 

under the facts and circumstances of the case in 

the interet of justice. 

/ 

The; aforesaid reliefs are 

• 	 pra'ed. for amongst other on 

ithe, following grounds : 

• 	 For that the impugned letter dated 

27.3.95 is self contradictory and discriminatory in 

nature in as much as •t indicates on one hand that 

the permnent absorption in the Powr Grid Corporation 

of India Ltd. in respect of the applicant cannot be 
• 	. 	

adej to as he is holding a sanction post for 

North Eastern Regional Electricity Board (N.E.R.E.B.) 

and not for -any North Eastern Regional Load Despatch 

centre (N.E.g.L.D.C.) and on the other hand it 

indicates that the employees of both N.E.R.E.B. and 

• 

	

	 • N.E.R.L.D.C, ae allowed to joii the Power Grid 

Corporation of India on the basis of their seniority. 

for their permanent absorption in the said Corporation. 

B)For------ 
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- 	
B) 	For that the reasons shown in the 

impugned letter dated 27.3.95 (Annexure..6) for: 

declining to release the applicant from his present 

service in the N.E.R.E.B. on transer for his 

permanent absorption in the Power Grid Corporation 

of India is discriminátoryin as much as the list 

dated 21.12.94 (Annexedo to Annexure-4) itself 
r 

r 
indicates that the names of many of the officers/ 

/ employees working in the N.E.R.E.Ba were included 

in the said list for their 'transfer and permanent 

rPtion.JthePowGridcorration of India Ltd. 

C) 	For, that the impugned letter dated 27.3. 

95 Annexure-6) in declining to release the applicant 

on transfer for permanent absorption in t ho Power 

Grid Corporation of India who had.exercised an option 

in this regard on one hand and on the other hand to 

foxwarding the names of the employees, who had 

requested for withdrawal of their option in this 

regard, as per the list dated 21.12.94 (Annexure4) 

are absolutely without rational and violatIve of 

principes of natural justice and administrtjve 

fair play. 

D) 	For that the impugned letter dated 27.3, 

95 (zrinexure-6) is devoid of rational and djscrjmjna... 

- 

	 tory in a much as the names of many of the employees 

holding sanction posts in the E.1.E.B. in which the 

applicant is working were forwarded for transfer and 

- 	 Permanent _______ 

/ 
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permanent absorption in the Power Grid corporation 

of India as per the list dated 2.12.94 (nnexure-4). 

E) 	For that the irnpgned letter dated 27.3.95 

• (Mnexure-6) issued in declining to transfer the 

applicant having exercised an option in this regard 

for his perrnanept absorption in the Power Grid 

Corporation of India on. one hand and on t he other 

hand forwarding the names of such employees for their 

tansfer and absorption in the Power Grid Corporation 

of India, who have requested for withdrawal of their 

options in this regard, are viOlative of the principles 

of natural justice and promissory estoppel. 

:P) 	For that, the impugned letter dated 273.95 

is (Mnexure-6) entirely perversed and is not born out 

by the records and the facts and circumstances of the 

case. - • 

G) 	For that, any-view of the matter the 

inpugned letter dated- 27.3.95 (Annxure-(5) is otherwise 

bad in law and accordingly it is not sustainable. 

8. Interim order prayed for :- 

Not applicable in the instant case, 

- 9. kpplicant------ 
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9. 	Applicnt declares thai Yhe had availed 

the remedies available to him in the department 

including representation dated 28.12.94 before 

Respondent No.2, who was competent to pais orders 

therein in accordance with the law. 

) 

10. Matters not pending in any other court :- 

The applicant declares that the matter 

is not pending in any other law.or any other Bench 

of the Tribunal. 

11. Particulars of the postal Order in respect of 

the application form :- 

• 	 1) Nuner of the I.P.0. - 

Name of the issuing P.O. :- Gauhati Head Post 

Office,Gaut-iatj...1 

Date of Issue :- 

Post pfice to which Payable :- Head Post office 

Gauha ti-i 

12. Details of Index :- 

An index in duplicate containing details 

of the docume±s to be relied is enclosed. 

13. Details of encicsures :- 

• 	
1) Letter 1qo.1/9/93-Adm IV dated 20.12.93 

(Annexure-1) 

2) IierTo No.1/7/93-N.E.R.E.]3, dated 7.12. 

93 (Annexure-.2) 
3)Fax 
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Fx i4ssage dated 27.12.93 (nnexure-3) 

Letter No.1/5/94-Mrn.IV(C.Ej.) dated / 

21.12.94 (nexure.-4) 

Apeal4epresent.atjon dated 28.12.94 
(?nnexure..5) 

:Ernpugned letter NO.1/5/94Adrfl.IV '(c.E.h.) 

dated 27.3.95 (4nnexure-6) 

V E R I F I C A T I 0 N 

I, Shri Biswaji•tChoudhury, son of late 

Bhupati Choudhury, resident of Basan Cottage, 

Nongrim Road, Laitumukhrah, Shiliong..3, Neghalaya, 

aged about 43 years, do hereby verify that the 

contents of this original appiiction as are 

averred in theove pragragths are true to my 

knowledge and that I have not suppressed any 

material fadts. 



IINNEXURE..i 

'DST INNEDIAT 

• Government of India 
Central Electricity iuththrity 

sea Bhavan, R.K.Puram 
New,  Delhi.110066 

No. 1/9/93-1.01. IV 
	

Dated 20th December, 1993 

OFFICE r€MDR.Ni)UM 

The Government of India,Ministry of Power have decided 
to transfer the five Regional Load Despatch Centres (RLDCs) 
in a phased manner beginning 31.12.1993(A/N) to the PoWer 
Grid Corporation of India Limited (POWERGRID) as per the 
prograxffne'given below :- 

SRLDC, Eangalore 	 - 	31'.12.1993 
ERLDC, Calcutta & NERLDC,Shil3çna on 31.12.1994 
NRLDC, New Delhi & WRLDC, Bombay on 	31. 12.95 

/Y 2. Accordingly it has been cided that POWERID would 
absorb the personnel posted in the RLDCS w.e.f, the actual 

	

,L 7 	7 date of transfer of t he respective RLDCs with their grade- 

	

/ \ 	fitment and pay fixation determined on the basis of their 
' CY Q_'/ status in the CE1 as on 31.12.1993, and as per the guide- 

'/ lines contained inFii'pproach paper of the Ministry of 
Power (copy enclosed). 

V 3. You are hereby given notice to exercise option in the 
enclosed proforma not later than 27.12.1993 for your absorp-
tion in POWERGRID AS per the terms and conditicns outlined 
in the above rrntioned approach paper.A copy of t he'Employ-
ees Hand Book" containing salient aspects of personnel 
policies and rules regulating the terms and conditions of 
employrrnt in the POWERID is also enclosed, for your 
information to facilitate the exercise of your unconditional 
and irrevocable option to get absorbed permanently in 
POWERID. 

4. In case you desire to be absorbed in POWERID,you may 
please furnish your written option together with t he relevant 
particulars in the en'closed proforma to your Member Secretary 
positively by 27.12.93. ,Qptin once exercised shall be 

/ final.No representation or request for further clarifications 
/ regarding terms and conditions of absorption beyond what 

is stated in t he enclosures or on any matter connected 
therewith shall be entertained. 

Sd/-V.V.R.K.,Rao 
Encl;Optjon Form 	 • Secrdtary. 	20/12%93 

Employee Handbook. 
Ministry of Powers approach paper. 

To 	 V 1.1 Officers and staff .EB/REB/SREB/EREB/NEREB 
2.Copy for information and necessary action to all the 
Member Secretaries with the request to transmit the 
options received to the undersigned irrnediately. 

Sd/-V.V.R.K.Rao 
20/12/93 

Secre tary 
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NNXURE -. 

BY SPEED POST 
IjEREB/CFA MOST AE 
SHILLONG 

Sub : Proposal regarding' transfer of Regional 

Load Despatch Centres to the Power Grid 

• 	 Corporation of India Ltd. 

With reference to CEA, Fax Message No.1/9/93..4. 

IV (CE) dt. 4.10.93 on the subjected cited above,. 

requisite information in the prescribed proforma in 

respect of Officers and staff working in NERIc/NEREB, 

Shillong is forwarded herewith. 

• 	.. 	 ' 	 ' 	Sd/_ P.Pate]. 
End; As bove 	 Executive Engineer (A)' 

Shri .R .Rajoria,Under Secretry(p) ,Central Electricity 

Authority,Sewa Bhawan,RK Puram,New Delhi-lW 066 

No. 1/7/93-NEREB/ 	• Dt.the 7th October,1993 

I. 
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ANNEXURE.-3 FAX MSG 
27.12.93 

To 	 - 
The Secretary,CEl 
Sewa i3havan,R,K.puram, 
New Delhi.-66 

(7 

Sub : Option for absorption in the regular 
service of Powergrid.. 

This is with reference to your office M&norandura 

No. 1/9/93-Mm.i dt.20.12.93 received in this office on ' 

24th evening wherein it has been desired to exercise the 

the option in the proforrria enclosed with your of:Eice 

memorandum latest by 27.12.93 for absorption the the 

powergrid.The following Officers/stafft are on leave :- 

1.Sri P.P.Bandyopadhyay,Ex.Engineer 
2.Sri P.K.rthy,2.D....Ix 	- 
3.Sr. h.K.SLnha,?..D.....IX 
4.Sri. N.14ussain,A.1,...II 
5.Sri V.Kapur,J,E. 
6.Sri 
7.Sri H.Singh,D/man_ 	 - 

/ 	8.Sti C.Nongrum,LDc 

The options for absorption in the regular service in Power grid in respect of the following officers/staff 
have since been received by me on 27.12.93.I-Iowever, the options in original will be sent tomorrow i.e. on 28.12.. 93 as desired in your above office memoranduirt by Speedpost. 

1.Sri N.C.Sahu,E.i. 
2.Sri V.Kaikhocthin,E.E. 
3,Sri Aniresh Ghosh,j.E. 
4.Sri S.C.Dey,T.O. 
5 .Sri B.Choudhury,UDC 

/ 
( 	7.Sri H.J.Pa1it,c 

8.Sri S.Singh,LDc - 
9.Sri L.Nongdhar,LDc 

10.Srnti T.Tyngsong,c 
11..Sri U.C.Nath,Daftxy 
12 .SriBhabesh Das ,LDC 
13.$ri S.P.Roy,Attendant 
14.8ri ICThakur, Peon 
15.Sri S.Dey,steno Gr.III 
16.Srj Ram Naresh Roy,Cas ual Labour 
17.Sri Attendant  
18.Sri R.K.Deb,P30n 
19.SriAvdesh Kumar Roy,Casua]. Labour 
20.Sri Ram Sajan Roy,Chowkjdar. 

Sd/-N. M.Kumar 

V 
Merrer Secretary 

North Eastern Regional Electricity 
B0ard/Central Electricity Authorit 

Sh1long.-3 

I 
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- 	 ANNEXURE4 

( 

No. 1/5/94-Jdm.IV (CE) 
Governrierit of -India 

Central Eledtricity Authority 
Sewa Bhawan. R.K.Purarn 

New ielhi..110066 

Dated the 21st Dec/94 

To 
	 r 

The Cháirnan & Managing Director 
Power Grid Corpn. of India Ltd 
Nehru Place 
New Delhi 

-1 

Sir, 
As per the time schedule decided by the 

Ministry of Power, ERLDC, Calcutta .ard NELDC, Shillong 

are to be transferred to the Powergrid w.e.f. 1.1.1995. 

Accordingly, a list each of th6 officers and, staff of 

EILDC, Calcutta and NERLDC,Shillong, who have opted to 

join Pwergrid is sent herewith for - further necessary action. 

Some original opteeâ have since applied for withdrawal of 

their options.This is indic ated in the list enclosed, 

whereever applicable.Details of their service particulars 

will be sent in due course. 

Thanking you, 	 - 
/ 	 - 

Yours faithfully, 

Sd/-R.B.'1athur 21/12/94 
Secretary,  ,CE 

copy with enclosures forwarded to :- 

1.Joint Secretary(Athai)/o power, New Delhi 

2,Joint Secretary (IPC),r1,/o Power,New Delhi 

3.Member Secretary,REB Calcutta 

4.MarrberSecretxy, NEREN, Shillong 

/ 	 - 	 Sd/-R.B.Mathur 21/12/94 
- - 	 Secretary, CE 
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List of the officials opted for absorption 
from NERLDC, Shillong. 

L.No. Name 	 Designation 

1. V.Kaikhoàhin 	 Ex-Engineer 

20 A1.H.Kulkarnj 	 do- 

3. Abhay Kumar Sinha 

Opted from INREB 
as hEE byt trans-
f erred to NEREB 
on promotion W2 
w.e.f. 25.10.94 
as Ex Engr/Dy. 
Director. 

sstt.Ex. 
Engineer 

-do- 	Option received 
on 6.12.94 

/sstt.Djrector.Ii 

S.Majumx 

Rajib Sutrdhar 

Musrrof Hussai 

74 P.Krisnna Murthy 	 -do- 

. Samar Chandra Dc 	Tech.cffjcer 

Ainaresh"Ghosh z- 	Junior Engineer 

Ram Bihr Singh 	 Steno.II 

Shyam Dey 	 Sten.Gr.III 

12. Hirak Jyoti Palit L.D.C. 

-' 	13. Smt.rherasja Tynsong L.D.C. 
c) 

\ l ? /5t'_14. Sudarshan Singh 	1' 

 Lursahai Nongdwrr L.D.C. 

 Bharnesh Chandra Das L.DaC. 

 Smt.Calista Nongrirn L.D.C. 

 Upendra Chandra Nath Daf try 

 Kameshwar Thakur,I9 Peon 

 Gopa]. Thapa - Driver, 

 Joginder Rajak Attendent 

• 	22. Ram Sajjan Roy Chowkidar 

Requested for 
withdrawal, 

-do 

Requested for 
withdrawal. 

Lcr 

Total P.02 

11 

J. 
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1' 

To 	- 
The chairman, 
Central Electricity Authotity, 
Sewa Bhavan, R.K.Puram, 
New Delhi-1.10066 

- 	 (Through Proper channel) 

Sub : Option exercised vide letter of CEA's OM No.' 
1/5/93-dm.XV dt.20.12.93 - release for 
absorption - Reg. 

Sir, 
I beg to submit the following for fvour of your 

kind consideratjon 

That final option (for absorption in'Power Grid by 
1st January, 1995) - was exercised by me vide CEP's office 
Memorandum NO. 1/9/93-Adrfl.IV dated 20.12.93. 

That the option was despatched to elhi vide this 
office Fax Message on 27.12.93 and vide letter NEREB/4796 

• dated 28.12.93,wherejn my name stands at S1.5 in the list. 

No further correspondarice there after was made in 
this rdgard either from rae or by the Off Ice, thereby ensuring 
my releas'e from CE,Shiliongon 31.12.94 and joining Power 
Grid on 1.1.95 as per guarantee and unalianable conditions 

/ 	contained inthe Office Memorandujii dt.20,12. 1993. 

4 • 	That this guarantee made me to mobil ise all my 
resources and spend for my future settlement with the 
provisions I am sure to get afterjoining the Power Brid 
Corporation after January, 1995. 

That the Fax dated .22.12.94 fromHeadquarthrs DelhI 
asking for the particulars of 22 persons only to be relieved' 
does not contain my name, on enquiry at Delhi it is known 
that I have been decided to 'be. retained. 

That this dejsIon of my tetention is violative of 
all the COdjtjons laid down, so far and is as good as assa-
ssinating rae from behthd#unalert,threatenjng a perilous 
condition by shattering all my future hope and dislocating 
me from my scheme of future settleffient by damaging all the 
resources I arranged on the surety enshrined in the 
Memorandum dated 20.12.1993. 

7. 	At this juncture, I fall back ujDon the authority to 
sav\e this helpless self by releasing me by'31.12,94 as per 
CF*S letter and thus save me from being eIroj1ed Into any 
cunthrus situation whatsoever. 

Yours faithfully, dt.28.12.94 	 - 	' Sd/-B.Choudhury 28/cII/94 

/ Copy to: 	• 
/ 	 The General 	 for 

kind information & favourable action please 

Sd/-B.Choudhury 
U.D.. 

- 	 NETEB/CE, Shillong. Mvarce copy sent. 

1 



I 

0 
	

.01  

or 

?NNEXURE-6 

PAX 
Government of India 

Central Electricity authority 
Sewd Bhawan : R.K.Puram 

New De.hi - 110066 

No.1/5/94-dm.W(CE) 	Dated the 27th March, 1995 

To, 
The Member Secretary 
NEREB, Shillong. 

Subject :_Representation of Shri B.Choudhury,UDC and Smt. 
S.Pyngope..Steno.Gr. II - regarding. 	 / 

Sir, 
I am to refer to the representations forwarded by 

you of Shri B.Choudhury,tJDC and rnt1$.Pyngope,Steno.Gr.II 

regarding their permanent absorption x in Power Grid Corpora-

tion of India Ltd. In this connection,it is mentioed that 

there isonly one post of UDC andthe same is sanctioned for 

NEREB and not for NERLDC.Thus the request of Shri Choudhury,. 

UDC to perrfiit bim to join Power Grid can not be acceded to. 

Regarding the case. of Smt.S.Pyngrope,Steno.Gr.II it is 

mentioned that one post each of Steno Gr,II is sanctioned 

for NEREB and NERLDC and Shri R.13.Singh,Steno Gr.II posted 

in NERIJDC was allowed to join rower Grid being senior to 

;Smt.S. Pyngrope.Therefore, the request of Smt. Pynope, Steno. 

Gr.II to allow her to join Power Grid àan not biei acceded to. 

The concerned officials may be informed 

	

• 	 accordingly. 
Yours faithfully, 
Sd/.44.R.Rajoria 
Under sectetary(P) 

Central Electricity Aut rity 
NEREB,Shillong 

Vc.8/12/95_NEREB/ 	 Dated 28th March/95 
Copy for information to : 

	

L 	1.Smt.Suklin Pyngrope,Steno Gr.II 

	

(P 	 2.Sri E.Choudhury,UDC 

Sd/- Shree Pal - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAFIATI BENCH AT GUWAHATI: 

In the matter of :- 
/ 

O.A. No. 134/95 

Shri B. Choudhury 

-Vs- 

Union (if India and others 

-And- 

In the matter of :- 

Written statements submitted by the 

Respondent No.5. 

WRITTEN STATEMENTS: 

The humble Respondent submits his 

written statements as follows :- 

That before submitting Parawise replies to 

the Original application, the Respondent raises prelimina-

-ry Objection against the application. 

That Power Grid has absorbed employees working 

under the Regional Electricity Boards xmier working. 

under Central Electricity AuthorityC.E.A.) including 

the North Eastern Regional Electricity Board(N.E.R.E.B.) 

whose names were forwarded for absorption pursuant to 

their exercising option for the same and the question of 

absorbing in Powergrid of the employee working under 

0 .p/2. 
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the Regional Electricity Board whose name have not 

been forwarded by the Central Electricity Authority does 

not arise. In the present case name of the applicant 

working under the N.E.R.E.B. (North Eastern Regional 

Electicity Board) at Shillong was not forwarded by 

the Central Electricity Authority for transfer and 

absorption in Powergrid and so the question of absorption 

of the applicant in Powergrid does not arise. In fact 

the petition is not maintainable in law and as such the 

application is liable to be dismissed. 

1. 	. That the applicant has not availed all the 

Departmental remedies and as such the petition is not 

maintainable and hence liable to be dismissed. 
( 

2.. 	That with regard to statements made in paragraphs 

1 to 5 of the application, the Respondent has no comments 

on them. 

That with regard to statements made in paragraph 

6.1 of the application, the Respondent begs to state that 

he has no comments on them as the same is relates to the 

employment of the applicant inNEREB under the CEA. 

That with regard to statements made in paragraph 

6.11 of the application, the Respondent begs to state 

that he has no comments on them, the same being matters 

of record. The Lespondent however begs to state that Power 

Grid Corporation, of India Ltd. has absorbed only those 

employees from the Regional Electricity Board including 

. .p/3. 
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the North Eastern Regional Electricity Board (N.E.R.E.B.), 

whose names were forwarded for transfer and absorption 

• 

	

	 pursuanct to their exercising option for the same. The 

question Of absorption of any employee in Power Grid 

• 	 Corporation of India Ltd. (hereinafter referred as 

"Powergrid") from North Eastern Regional Electricity 

Board does not arise, whose names have not been forwarded 

for transfer and absorption in "Powergrid". In this 

regard it is further categorically stated that the name 

of the applicant Sri Biswajeet Chaudhury was not 

forwarded xzz by the North Eastern Regional Electricity 

Board for transfer and absorption in .Powergrid and so the  

question of transfer and absorption of the applicant in 

Powwrgrid does not arise. 

That with regard to statements made in paragraphs 

6.111 & 6.IV of the application, the Respondent begs to 

state that he has no comments as the same relates to 

other Respondnts. 

That with regard to statements made in paragraph 

6.V of the application, the Respondent begs to state that 

the contents of the letter dtd. 21.12.94 are not denied 

and in this context it is stated thatm only those employees 

working under Central Electricity Authority C.E.A.)/North 

Eastern Regional Electricity Board (NEREB) here absorbed 

in Powergrid whose names were forwarded for transfer and 

absorption in Powergrid. 

That with regard to statements made in paragraphs 

6.VI & 6.VII of the application, the Respondent begs to 

sate that he has no comments, the same relates to other 

Respondents. 	
..p/4.. 
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That with regard to statements made in paragraph 

7, regarding Reliefs sought for, the Respondent begs to 

state that the applicant is not entitled to any of the 

reliefs sought for and as such the application is liable 

to be dismissed. 

That with regard to grounds of the application 

for relief sought for, the Respondent begs to state that 

none of the ground is maintainable in law as well as in 

facts and as such the same is liable to be dismissed. 

That with regard to statements made in paragraphs 

8 to 13 of the application, the'Respondentz has no comments 

on them. 

11.. That the Respondent submits that the application 

has no merit and as such the same is lIable to be dismissed. 

- V e r i f i c a t i 0 n - 

I t  V. KAIKHGCHIN, Dy. Manager, I/c. Administra-

tion N.E.R.L.D.C.; Power Grid Corporation of India Ltd. 

ShillOng as authorised do hereby solemnly declare that the 

statements iade above are true to my, knowledge,belief 

and information. 

And I sign this verification on this l 	th day 

of JANUARY,1996 at Guwahati. 

(, V.Kc?KkoLL1 ) 

DECLARENT: 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH AT GUWAHATI. 	 = 0 

IN THE MATTER OF :-

O.A. No.134 of 1995 

Shri B. Choudhury 

-Vs- 

Union of India & others. 

-And- 

IN THE MATTER OF :- 

Written statements submitted by 

the Respondent No.1 to 4. 

WRITTEN STATEMENTS : 

The humble Respondents submit their written 

statements as follows :- 

That with regard to statements made in paragraphs 

1 to 5 of the application, the Respondents have no comments 

on them. 

That with regard to statements made in paragraph 

6.1 of the, application, the Respondents have no comments on 

them. 

That with regard to statements made in paragraphs 

6-I1 and 6-I11 of the application, the Respondents beg to 

state that consequent on the decision of Govt. of India to 

transfer all the five Regional Load Despatch Centres 

viz.SRLDC w.e.f. 1.1.94, NERLDC & ERLDC w.e.f. 1.1.95 and 

NRLDC & WRLDC w.e.f. 1.1.96 to Power Grid Corporation of 

2/- 
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India (Power Grid) alongwith their employees, the Office 

Memorandum No.1/9/93-Adm.IV, dated 2.12.93 was circulated, 

	

- 	amongst all the Officers and staffof all fiviT5ii 
-- _------ --------------- 

	

K 	Load Despatch Centres which are the part of Region.I 

Elect.IEIEjThoards and are subordinate Offices of CEA under 

M/O Power to exercise their unconditional and irrevocai1.e 

options for transfer to the Power Grid on .permaneit 

absorption basis. The aforesaid Office Memorandum was not a 

binding force to any employee of REBs/RLDCs to exerdise his 

option for transfer to the Power Grid rather . it was 

optional to all the employees of the RLDCs (Annexure-fl. 

The options once exercised by the . employees of Regional 

Load Despatch Centres was irrevocable and final. However, 

Respondents 2&3 are not bound to accept the optiohs 

received in excess of the sanctioned strength of a 

particular RLDC. The Respondent No.. 3 forwarded the options 

received from office and staff of NERLDC, Shillong to Power 

	

Loffers of 	Grid for issue of/appointment to them strictly as per the 

sanctioned strength of NERLDC. 

4. 	That with regard to Statements made in paragraphs 

6.Iv and 6.V of the app1icaticn, the Respondents beg to 

stat that the Respondent No.4 had forwarded the optionS 

,7 exercised by the employees of NERLDC,Shillong for transfer 

fl ,' to PGCIL on permanent absorption basis to the Respond ent 

by Fax dated 27.12.93 being time bound nature. The 

(ptions were sorted out as per the sanctioned strength of 

NERLDC, Shillong categorywise by the Repondent No.3. The 

name of the applicant was not forwarded to the Power Grid 

as the post against which he is working is the only pdst 
sanctioned for NEREB, Shillong. The applicant was inforrted 

accordingly vide Respondent No.3, letter No.1/5/94-Adm.IV, 

dated 27.3.95 through this deponent (Annexure-Il). 

• .3/- 
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That with regard to statements made in paragraphs 

6.VI and 6.VII of the application, the Respondent beg to 

state that as mentioned in Para ,  6.111, the, transfer of RLDC 

emp1oyees to the Power Grid was subject to the sanctioned 

strength of a particular RLDC. In no case, employees of the 

REBs (in fact) are to be transferred to the Power Grid as 

the REBs will continue to function under Respondent No.1,2 
- --- - ---- - -- - - - 

& 3. Further it had never been the intention of the 

Respondents to hinder legitimate expectations of any of its 

employee. The Respondents are bound to materialise the 

decision of the Govt.of India to transfer the RLDCs 

alongwith the personnel in accordance with the guidelines 

and instructions received from time to time. Hence, the 

allegations made by the applicant in the application are 

wrong and unjustified. 

That with regard to statements made in paragraph 

7 of the application, the Respondents beg to state that the 

applicant is not entitled to any of the reliefs sought for 

and as such the application is liable to be dismissed. 

That with regard to Grounds No.A) to G) of the 

application, the Respondents bto state that none of the 

grounds is maintainable in law as well as in facts and as 

such the application is liable to be dismissed. 

That with regard to statements made in paragraph 

8, regarding Interim Order prayed for, the Respondents beg 

to state that in view of the facts and circuii,stances 

narrated above, the Interim Order prayed for by applicant 

is liable to be dismissed. 

That with regard to statements made in paragraphs 

9 to 13 of the application, the Respondents have no 

comments on them. 

That the Respondents submit that the application 

is devoid of merit and as such the application is liable to 

be dismissed. 

4/- 
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Verification 

I, Shri Shree Pal, Ex. Engineer (Admn.), Govt.of 

India, 	Central 	Electricity 	Authority, 

'Shillong-3 being authorised do hereby solemnly declare that 

the statements made above are true to my knowledge, belief 

- and information and I sign this verification on this 

day of November, 1995 at Guwahati. 

• __ 

• 	 DECLARANT : 
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No.1/9/93-ImIV 

• 	Government of India 
Central lectrCitY 1thority 	

ANNEXURE 

• 	Se,Bhvan, R.K.Puran 
N.elh±-11 00b 6  

Dt€d 20th DecE:mb:r, 1993 

OFF ici. LM 0 DUi'1 

The Goverr1mnt' of Incie, 14iniStry of power have decided 
toranSfer the five Regional Loa3 Despetch CentrES (iLDCs) in a 

:psed.ma1rn 	beginning 31-12 -1993 •(.\/fl) to the Power Grid 
•Córpor'FJLiOfl of India Limited (POW GRJD) as per the progrnirn° 

'•:given'beiow': -  

SRLDC, Bangelore on 	— 	31-12-1993 

ERLDC, Calcutta & NLflLDC, 5h4long on 31-12-1994 

bPLDC,NCWDC1hi & 	LDC, Baribay on 	31-12 - 1995 

1' 	2. 	
Accordingly it has been decided tnc± POvGRJ woulo 

the personnel posted in the UDCS w. . f. th actual date 
of tr•anSfer of the respective RLtCS with their grde-fitment and 

tr 

	

	

pay fit1on detcrmined on the basis of thcir ttuS in the 
CE cis on 3112.1993, and as per the guidellnCS contained in

Pc 
the ap 	 Iu proch paper of the MibtrY cf!fOflCl0s 

fr; 	You are hereby given notice to exercise option in the 
encloSe-d proforma not later th'n 27-12-1993 for your absorption 

" in POFRG']D aS per the tcrmS and conditions outlined in the 
'above mentioned approach paper. A copy of the l'ErnployCCS Hand 

i•; 
.'. Book •ont aining' s alieñt aspectS 'of personnel poliCieS fU ru1iS 

.reguIatiflg the ; trmS 'ahd cod±tiOflS of employment in the 

,',•. ..pOERGRflD 'is alsoencloSed, for your information to faci1ittC 

4
the exercise of your unconditior1'J and irrevocable option to get 

rabsorbed permanently in oWLFQtID. 

4. 	
In case you desire to bL absorbed in poWL1G1\ID, you rnuy 

• 'p1eaSe furnish ypur iiritte'n option together with 	 un the r-levt 
particular5 in the enclosed proforma to your member 5ccrrtLrY 

•. . •.,.poit'ively by. 27:..12.93,. :Option oncG exercised shall' be fiñal 
Norepr.sentat1pfl or request for turther clariticc1iOflS 'Cg rding 

'terms nd conoitionS of absorption beyond whcit iS stEtLcl n the 

endl:osures or on any màttr 'connected therewith shall b 

, 	entertained. •'% 	 t\ 	) 	 y 
.• 	;• 

•L 	 . 	• • 	
• 	 •• 	- 

Enc1; Option Form 
.Lrnploye€ Handbook. 

F  Ministry ,  of power 

• 	 To1. • • 

1, All officers and st-ff 

• 2, 
Cops' for information nd necessary action 

• • 	srct&d. with the request to trnnni1t the- 

• 	
• • the' nderEigflcd imrnediatly. 

( v.V.R.K. 	AO )- 	/ 

SEcRET;Ry 

approach paper. 

to all the' Nembor 
opt IOnS roc i'vo 1 t 0 

• 	: 

.1 	••)'.. 	;•" 	•'..:j)L/ 	: 



i J i $  ? T 
S . 	 . 
I, 

D€ c tub' r,1.99 

ScrctY 

F 	
' ;,Cntral Llcctricity iuthOfltY, 

- -NLW DLH1 

................... 
?.......................... 

-•i..: 

st 	
, 	

ubjct - GitiOfl for 	
sorpLiOfl in th reu1 	

sLrviC of 

.fr 	.. .. 	 .. 	 . 	 . 	 . 

* 
•'_..:.• 

(j 	

2 ). 	.• 	. 	 . 	 S 

L L  ' 
,'ith rftrflCe to the C L 	Off 1CL MEmOran0m 

	fit 

No 1/9/93-im 	od 20 12.1993 on th 	
DOVL EubJt 

IAN 

	

/ I havc r 	u undrStO 	thc termS jnd cond it iOflS of jh5nL 1 11 

in th 	ivic of pOR 	
bSLd on thL st 1tu obi 1 fl 1 lIg 3 fl 

CLWIILB S 
on OiO1-l994 and htLCbY LxLr1St rn uncd2tb0 

opt ion for dbS orpt ion on th corr' poriO 1 ii/ q1)) V -lcnt )O t On 

tr c 9f1r fL 	RUJCS 	I furth 	
s unuErStdnb thL thi oion 

once 	
sh1l b final and binoing 

S 	 S 

my absorption in p3LGRU) SLVlC will b- 

 
SubjC 

to my tchnica1 re slgnLt' on fran hL GoVt mm nL 
	rv 1 C 

this lttL muy p1 aSL b tr 	ed 	my t chrilC a rL S1Qfl Ub ion 

fr th C 	
srviCc with effect jr 	

thL ctuJ dtL of 

trnSfLr of tht rcSD( ct1V RCS *( 
	 ) 

I 	wth thc tcrminal/rt1mJ btnf1tS 
aS pEr trm5 ufld COflOitl0tlS 

laid by th Govcrflm(nt of IflCi& Uflt rtlVfl rulL 

ThankiflQ yOU, 

• .': 	
: 	

. 	 yours f1ttllfUllY, 

..• 	 •' Signaturc - 

11 LIT1L 

/ 	 DLS1gfl tion_ -- 	 - 

2 	 - 

DtL__ 

Stik out whichCVr is 

	

°' 	ppi ic;.hlt. 

• 

S  *k# 	 T7/ 

• 	 S 	

S 4(rl 	7 
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ANNEXURE--Il 

1.kX 

GoVernment. of India 
CentrSl Electricity Authority ,  

• 	 Sew8 Sh8wa i R. X. Pun' 
Maq.a fla1%I -. 11flfl. 

• 	 / 

o. 1/5/94 Adin IV (CA) 	 Dated th,/27th March, 1995 

To, 
The Member SecrttY, 
4EIE13. Shilloflq. 

vX 

II 

Subjecti- RepreSefltti0fl of ShrI S. Choudhuryl UDC and Srnt. S. 

Pyngope g  StenO. Cr. II - regrding. 

Sir e  

t th rrr!' fArtJr(iPA bsj YOU 

£ 	 o 	 iiry-,  nnA smi- 	 rnr1rot). 5t.flO. 3t.IX 

rerdii1i tIIeiL 	 abcpt.iOfl th Icr Cr1 crretCfl 

o India Ltd. 	In t-i cOflflCtiOfla it is mefltiOfl 	that there 

UCC and th same is sunctiofle for tFE 
2is only one post of  

f and not for I.F(LDC. 	
Thus the rejueSt of Shri Choudhury, UDC 

fl -to permit him tO join P0er GrId cain .toL be 8cceded t. P.eq&rdiflg 

the cise of Smt. S. Pynrope, Steno. Cr. II it is mentioned 
that one post each of Steno Cr. II 16 sanctioned for 

NEREI and 

11 posted in NERT 
NERL 	and Shri R .B. sing'-, sno Cr • 	

w8 

allowed to joir Power Grib be1n senior to Snit. S.• Pyngrope. 

Therefore, the reqUest of Smt. PyngvOpes Steno Cr. 
II to a1l*v.  

The conc&red officials my be infced accordinglY. 

YovrSfaithflk7 Y, _, 

- 	

,• 

M.R. RAJOR1.A 
VlIW Lt' oZ.'.- r 

v0N 

4. 	
•., 

•1. 	
( 

t. 	• 	- 
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